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Resolutions 
Paper of 28th August, there was an 
Item concerning Motions to be moved 
by the hon. Minister of Commerce and 
lndustry .... 

Mr. Speaker: That \Vas ;'aiscd i,ere. 
f will just find ou l. Let '"" p&pers 
listed in the Orde,' Paper De first 
laid on the Table 

1.2'12 hrs. 
RE: MOTION FOR AD.lOURN~.mNT 

Shrimati Renu C!1"k, •. '·~rtt:< (Bar, 
rackpore): May I ask what 'la, hap-
pened to the adjourn",ent !·.lotion we 
'had tabled about the mr,cifb,tioll in 
the Governmen~'-:: !-r~l~I"""hl Polh'y 
Resolution? We h'l':e not !'"c~;vcd any 
information about it-I am SalTY. J 
have just been informed that a com-
munication has been received by us. 

12.121 hrs. 
PAPERS LAID ON THE TABLE--

"ontd 
RULES lTNDER INCOME TAX ACT 

The Deputy Minister in the Ministry 
"Or Finance (Shrimatl Tarkeshwari 
Sinha): I beg to lay on the Table a 
coPY each of the following Rules 
under section 296 of the Income-tax 
.Act, 1961: 

(i) The Income-tax (Amendment) 
Rules, 1962, published in 
Notification No. S.O. 2029 
dated the 30th June, 1962. 

(ii) The Income-tax (Second 
Amendment) Rules. 1962, 
published in Notification 
No. S.O. 2565. dated the 10th 
August 1962. [Placed in Li-
"Tary. See No. LT-384/112J. 

"12.13 hrs. 
COMMITTEE ON PRIVATE 

MEMBERS' BILLS AND RESO-
LUTIONS 

SEVENTH REPoRT 

Shrl Krishnamoorthy Rao 
(Shimoga): I beg to present the 
'Seventh Report of the Committee on 
"Private Members' Bills and Reso-
lutions. 

lU3i lin. 

STATEMENT RE: DlSTRmUTION 
OF G. C. SHEETS 

The Minister of Steel and Heavy in-
dustries (Shrl C. Subramaniam): 
During the half-an-hour discussion on 
the distribution of G. C. Sheets in 
the House on the 21st June, 1962, it 
was mentioned by some Hon'ble 
Members that the despatches to States 
were not on an equitable basis and 
~me States were unduly favoured by 
despatch of disproportionately large 
quantities of sheets. In this connec-
tion some criticism was also made 
against the Iran and Steel Controller 
personally. 

2. I have looked into this matter 
carefully. The main reason why the 
despatches to certain States were 
comparatively higher than to other 
States was that these States were 
carrying a much larger back logs of 
outstanding orders for supply of G. C. 
Sheets and of much longer duration. 
Naturally, the despatches had to be 
arranged by the Iran and Steel Con-
troller in proportion to the outstand-
ings. My enquiry has revealed that 
there was nothing improper behind 
t.hese large despatches c.nd there ,. 
nothing which would cast a reflection 
on the integrity of the Iron and Steel 
Controller. 

12.14 brs. 

RE: OMISSION OF ITEM FROM 
ORDER PAPER~Dntd. 

Mr. Speaker: Dr. L. M. Singhvi and 
Shri S. M. Banerjee had raised a point 
that there has been omission of an 
item in today's Order Paper. 

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha): 
Perhaps you are aware that there was 
some reference made to this motion 
in the other House the other day. 
SUl(sequently, a large number of 
Members of both Houses met infor-
mally and they approached me and 
suggested that this matter should be 
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[Shri Satya Narayan Sinha] 
postponed till the differences between 
the two Houses with regard to cer-
tain powers of the Members of the 
other House are re.olved. 

Shri Hari Vishnu Kamath (Hoshan-
gabad): There are no differences 
yet. It has not been discussed at all 
in the House. 

Shri Hem Barua (Gauhati): They 
cannot settle the differences. It is for 
you, the hon. Speaker, to decide. 

Mr. Speaker: Let the Minister be 
allowed to proceed. 

Shri Hari Vishnu Kamath: Let him 
continue. 

Mr. Speaker: The han. Law Minister 
wishes to say something. 

Shri Satya Narayan Sinha: In defer-
ence to their wishes I got this item 
removed from the ~genda for the 
time being. 

Shrl Frank Anthony (Nominated-
Anglo-Indians): Whose wishes? 

Shri Satya Narayan Sinha: Wishes 
of a large nwnber of Members of both 
Houses. 

Shri Bari Vis~u Kamath: Both 
Houses? On a point of clarification. 

Mr. Speaker: Order, order. The 
han. Law Minister. 

Shri Hari Visllnu Kamath: Let him 
fur~her exp;nin. 

~',," )Iin'"tr- of 7.a-~· (S!"j A. K. 
Sen): ~'1ay I :~ubnlit trIal in fact ~l i::; 
not right to ignore the very strong 
feeling which was expressed in the 
Rajya Sabha? The Chairman him-
self sent for me and I had a long dis-
cussion with him yesterday. I sub-
mit that it would have been most un-
seem ly not only here but in the worM 
outside if the two Houses came to 
a conflict on this issue with which 
Parliament itself i. very vitally con-
cerned. Therefore, for a very good 
reasOn we have taken it out, to find 
an area of agreement between the two 
Housea. 

Shrl Hari Vishnu Kamath: On a 
point of clarification, Sir, may I ask 
the Law Minister to throw some light 
on this particular aspect of the matter, 
as to what exactly the j!oint at issue, 
the point of conflict, in the other 
place is. 

Shri A. K. Sen: The han. Member 
was not here when the last Parlia-
ment was discussing this. You will 
recall, Sir, that the original proposal 
was for the setting up of a joint com-
mittee consisting of Members draw;' 
from both Houses. Objection was 
raised by many Members here on the 
ground that the functions of the Esti-
mates Committee were peculiar to 
Members of this House, and it would 
be wrong to associate Members of the 
Rajya Sabha with that function; and 
thereupon, we again had consultations 
with that House, with the Chairman 
our present President. ' 

Mr. Speaker: I do not think the 
han. Minister of Law should go into 
L'Iose details at this moment. The 
han. Members here in this House feel 
perturbed, but this is not the occasion 
that we should take up anythllU::;. 
Let any proposal come. I will only 
make enquiries whether that proposal 
is intenied to be ,brought here in the 
near future or not. When the pro-
posal comes, then this House can look 
into it, whether any Members .... 

Several HOD. Members rn.'w-

S.lrirua'i Renu Caakr:lvar:ty (Bar .. 
rackpore): May I make a submiS3ion? 
After all, eVQn in the last session this 
resolution came up, but for various 
reasons it had to be shifted on to this 
session. Now We are almost at the 
end of the session. Does it mean 
that this whole question of the public 
undertakings is not going to be dis-
cussed even in this session, and will 
it be postponed further, While we find· 
from the papers that on attempt is 
being made by the Government· to-
modify the Iniustrial Policy Reso-
lution? 



Be: Omission BHADRA 7, 1884 (SAKA) of Item fTom Order 
PapeT 

Mr. Speaker: That was the question 
put, whether it was intended to 

bring it here shortly or not. 

Shrimati Renn Chakravartty: That 
must be clearly stated here, because 
things are being done y;ithout letting 
us know. 

Shri Daji (Indore): May I make a 
statement? 

Mr. Speaker: First let the answer 
come. 

Shri Daji: The whole thing may be 
replied to jointly. Our submission 
is .... 

Shri I>ldrajit Gupta (Calcutta-South 
West): Ona point of cl.arification, 
Sir. 

Mr. Speaker: Both of them cannot 
stand simultaneously. One must sit 
down. 

Shri Indrajit Gupta: You decide. 

Mr. Speaker: Shri Indrajit Gupta. 

Shri Indrajit Gupta: Those of us 
who had the good fortune to be in the 
l3,t Parliament recall as the han. 
Law Minister said, that a similar 
motion-not exactly this motion-
.... as brought forward, and after an 
inco!1<:lusive debate, it was with-
drawn, and we were not informed 
what the future course wou'd be. 
A"ain for the last three days it has 
a;pea~ed on the Order Paper, and 
suddenly again it is being withdrawn. 
I only want to know this: when an 
importart motion of this type is in-
tended to be brought forward by the 
Government would it not be better 
for them to 'decide whether they wish 
to pursue a certain motion or not, 
in,tcad of continually bringing it for-
ward on the Order Paper and then 
taking it out again. How many 
times is it going to be done? 

Shri Daji, My submission is this. 
You were .,leased to rule that this is 
not the pl'\.~'<!r occasion to raise it 
and it should be discUSSed only when 
a motion is brought but my difficulty 
is this, and I think I am echoing the 
HIII1 (Ai) ~. 

opinion of many Members of the 
House that when once a motion is 
tabled' and the Order Paper is read 
out for the entire week and is ap-
proved if a particular item is to be 
withdrawn at least courtesy requires 
that the ~hole House should be in-
formed. It is just withdrawn and 
we are just left guessing. That is why 
we had to raise it. We were not in-
formed whether it would come up or 
not. 

Shri Satya Sarayan Sinha: Yester-
-day, after the decision was taken, 
I had informed you, Sir, infc"maJly. 
There was no time time; otherwise, I 
would have informed the House. 

S!lri Bari Vishnu Kamath: The 
matter is before the House, and it 
cannot be withdrawn without the 
consent of the Hous .. 

l\Ir. Speaker: There is no question 
of getting permission from the House 
to withdraw only because one item 
appears on the agenda. Certainly 
by this change, some inconvenience is 
caused. That is all right, but it 
something is brought that causes sur-
prise, the hon. Members can have 
objection that they were not prepar-
ed to take it up, or they did not pre-
pare themselves for that discussion, 
but simply because one item is drop-
ped at the end, I do not think, unless 
the House is seized of the matter, any 
permission is require:!. Of course, it 
would be advisable that when once an 
age:lda is prepared, normally it 
should be followed because the hon. 
Members.... ' 

Shri S. M. Banerjee rose-

Mr. Speaker: Order, order. I do 
not think there is anything that has 
to be discussed just at this moment. 
That is my difficulty. 

Shri Daji: We wanted a clarifi-
cation. 

Mr. Speaker: That question I put, 
and the han. Members did not allow 
the answer to be given. 

I have put that question myself 
whether the Government propose to 
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[Mr. Speaker] 
this House or 

proposal to 
Session or 

bring that shortly in 
whether there is any 
postpone it to the next 
some indefinite period. 

Dr. L. M. Singhvi: Before the hon. 
Minister replies I wan t to raise a 
point of order. 

Shri P. K. Deo: May I know from 
the Minister of Parliamentary Affairs 
if it has been put before the Business 
Advisory Committee? 

Mr. Speaker: That is not the busi-
ness of the Business Advisory Com-
mittee. 

Dr. L. M. Sin,hvi: Sir, on a point of 
order. Rule 25 of the Rules of Pro-
cedure says: 

"Provided that such order of 
business shall not be varied on 
the day that business is set down 
for disposal unless the Speaker 
is satisfied that there is sufficient 
ground for such variation." 

This matter was shown on yester-
day's list and the variation was made 
yesterday to the best of my informa-
tion. Therefore, if this variation has 
been made, We are entitled to know 
whether, in the first place, the 
Speaker has been fully satisfied that 
i;uch variation was called for. It is 
only after that that we can make 
further comment. 

Mr. Speaker: I do not think this 
proviso means what the hon. Mem-
ber tries to make out. 

"Provided that such order of 
business shall not be varied on 
the day .... ". 

If it is entered here and if it is 
intended to vary that, it would be a 
different thing. At that time, cer-
tainly the House would be consulted 
and s~me explanation would be given 
for the variation to be made in the 
agenda if it has to be done that day. 
This was put yesterday .... 

Dr. L. M. Singhvi: And varied yes-
terday. 

Mr. Speaker: Might have beeR 
varied. I got that information. That 
was also informal, but at the last 
moment. I thought that the Go\'ern-
ment had no intention to put it here 
on the next day's agenda. Advance 
information is given. So far as the 
business of the day is concerned, 
there is no variation that has been 
made. (Interruptions). I think t.he 
only question is that the Members 
want to know whether the malter is 
coming a t all for discussion or not. 
And much is made of that. That is 
all I wanted to know. 

Shri P. I. Deo roae: 

Shrj P. K. De.o (KaJahandi): I just 
wanted to find out. ... 

asq ~ : mIf ;;.f,f; iJi1!if ~ 
~ \l:T tflf .q;f ~ ~<f ;rf.' ~ 1 

Slari Satya Narayan Sillha: I have 
explained the circumstances in which 
this .postponement is made; and I am 
afraid it will not be possible to bring 
the motion in this Session at Jeast. 

Shri P. K. Deo: I just wanted to 
find out if this withdrawal from the 
List of Business has been done ~1'" 
motu by the Minister of Parlia-
mentary Affairs or according to the 
decision of the Business Advisory 
Committee. 

Mr. Speaker: The Business Ad-
visory Committee has nothing to do 
with the Order of Business or the 
priorities that are to be civen to any 
particular item. The Busine!lS Ad-
visory Committee only allots time tet 
the items that are brought by the 
Government before it. The agenda 
is put before the Committee by the 
Government and the Committee's job 
is only to allot time and not to 
arrange priOrities or to prepare the 
Order Paper. 
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Shri Hem Barua: Mav I seek a 
clarification from you, Sir? Is it be-
cause of the fact that objection has 
been raised in the other House that 
there has been the postponement of 
this item? And now, the Minister 
declares that it ~ay not come at all 
during this Session. May I know 
from you whether the relationship of 
this House with the other House in 
certain matters, financial and things 
like that, has later on been d~ned? 
As far as I remember. it was defined 
durin~ the late Speaker Mavalankar's 
time and it. was well defined (Inter-
ruptions) . I raiSe this because the 
Law Minister has objected to my say-
ing like that. We are not here be-
cause of the precedents before us. 
We are not here to bow down to the 
objections the other House might 
have. 

Mr. Speaker: Order, order. The 
hon. Member may kindly resume his 
ileat. As I said earlier. it is pre-
mature just at this moment to criti-
cise anything or to -discuss anything 
or to raise any controversy. When 
the actual thing comes in, certainly 
we shall say what we have to say. I 
know hon. Members are very zealous 
of guarding their own rights. H 
they want to take any exception they 
can take it when somethinll concrete 
comes before them. The only objec-
tion they can now take, as was taken 
by Shrimati Renu Chakravartty, is 
this. It was put in the last session; 
then it was ·put for this session. Now 
it is being postponed once again. 
That is the only objection.... (Inter-
ruptions) . 

Shrimati Renu Chakravartt,.: It is 
a very important matter regarding 
the public sector but I feel that this 
matter is being pushed out and this 
House is not permitted to consider it. 
The hon. Minister of Parliamentary 
Afrairs knew it; we had a lot of dis-
cussion as to when this should be 
brought forward. He had discus-
sions with me also about the difficult-
ies' he mentioned those points also. 
N~ just seven days before the 
session ends, we are told that jt will 

not be possible. Will not the countr,. 
surmise that the Government is not 
serious a bou t the question of the 
public sector and its proper func-
tioning?~ . .. (Interruptions) . 

Shri Sat,.a Nara,.an Sinha: I ma,. 
say that the whole trouble has arisen 
because of the Leader of the hon. 
Members in the other House; other-
wise this question would not have 
arisen. 

Shrimati Benu Chakravartt,.: As if 
you always listen to everything that 
the Leader of the OppositiOn in the 
Other House says? Why not you 
settle it with him?... (Interrup-
tions). 

Dr. L. M. SiD«hvi: The proposal has 
been before Us for a long time. Now 
some sort of a pill has been adminis-
tered and there is an abortion. I 
want to know how this could be done 
without taking the House into con-
fidence? The opiruon of the other 
House has counted so much with the 
Government. . .. (lnteTruptions) . 

Mr. Speaker: Order, order. That 
is not the question at all. I do not 
think any further discussion is re-
quired at this moment. The onl,. 
objection in which I could find some 
substance is that the G<Jvernment ha~ 
been giving the assurance that the 
Committee was being constituted. 
But so far the work is benig done by 
the Estimates Committee and that iI 
going on. There is a sub-committee 
of fifteen Members to look into thO! 
public undertakings only,... (InteT-
ruptions). Order, order. I do not 
think there is anything to be discuss-
ed. It is not relevant here to say 
that the Government has been sway-
ed by the other House or somethinC 
else .... (InteTT"IIptions). 

SlIri Bari Vishnll Ilamath: There i. 
something pertaining to your Own 
exalted self and I .... ould make a brief 
submission. This morning, papers 
carried the news that the Chairman 
of the Council haB told that !louse, 
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[Shri Hari Vishnu Kamath] 
that is the Council that he will con-
sult you in this n:atter. Have you 
been consulted SO far by the Chair-
man? 

Mr. Speaker: If I have any consul-
tations with the Chainnan, I do not 
think the Members should require me 
to disclose all that.... (Interrup-
tions). 

Shrl Bari Vishnu Kamath: No not 
the content of the talk, but 'only 
whether you have been consulted or 
not. 

Mr. Speaker: If he wants to know 
only the fact whether I had any meet-
ing with him On this, I may say that 
he has not consulted me. 

Sbrimati Renu Chakravant:r: I may 
submit that it is not a question of a 
quarrel between this House and the 
upper House. 

Mr. Speaker: It is a quarrel among 
ourselves. 

Sbrimati Renu Chakravartty: No, 
Sir. There has been a sort of an 
insinuatiOn by certain Members that 
the Lok Sabha Members are against 
giving equal rights to the Rajya 
Sabha Members. That is not th .. 
point. Our point is that the Govern-
ment can arran2e a meeting between 
some or a large number of Lok Sabha 
Members and Rajya Sabha Members 

.and thrash out these points even 
within 24 hours so that we can have 
this discussion by the end of this 
session. Surely that spirit of co-
operation can be assured. 

The Prime Minister and Minister 
of External Affairs (Shri .Jawaharlal 
Nehm): Sir, I do not know if the 
han. Member really intended to say 
that the Government was trying to 

. postpone this discussion. Govern-
ment has been trying to get it throuJ[h; 
It is Government's proposition and it 
is Government's proposal. But the 
fact of the matter is that a resolution. 
or whatever it was, was carefully 
drafted, but it did not meet with the 
approval of the other House. I am 
DOt going into that question DOW. The 

Paper 
only question, therefore, is that it is 
desirable for us to find some form of 
words which is agreeable to this 
House and agreeable to the other 
House. Yesterday, an attempt was. 
maje for sometime. It did not suc-
ceed, and if it can succeed today or 
tomorrow, well and good, and we 
shall have those discussions. But if 
it did not succeed yesterday. it is. 
doubtful whether it will succeed with-
in 24 hours' time. That is our diffi-
culty. If it succeeds. it is good. 

SOme Hon. Members Tose--

Mr. Speaker: Order. order. There 
should be some end to this. With all 
respect, I have to make a submission 
to this House and I would like the 
Government also to consider it. The 
Government ought to have taken this 
into account beforehand. It ought to 
have been considered earlier before 
the matter was brout(ht before this 
House. When a matter has been 
brought before this House. then-I 
am not raising any controversy-we 
are seized of the matter. But it 
should not be for the second House-
be it there or here--that they should 
anticipate what would happen and 
then raise objection. This matter 
could have gone there and they must 
have discussed it there when the 
opportunity arose. Before that could 
be done, objections were taken, 
and then, at once, som~ c·bser-
vations were made, and the Govern-
ment took some attitude. If the 
was before this House, of course. it 
would have been allowed to go on. and 
then, when the opportunity was there, 
certainly they could have discussed 
it or taken any objection to that. If 
th.. Government had any fears they 
should have discussed that earlier and 
come to a decision where all Mem-
bers should have agreed. I do not 
say that there are any differences 
between the two Houses or that any 
controversy should be raised. There 
ought not to exist any superiority of 
one House over the other. Both ant 
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equal wings of the same Parliament 
and we have to carry on harmonious-
ly and set down certain conventions. 

Shri Frank Anthony (Nominated-
Anglo-Indian): I doubt that. 

Shri Bari Vishnu Kamath: Not quite 
equal. 

Shri Bem Barua: Their powers are 
not the same. 

Mr. Speaker: The Constitution it-
self has laid dOWn the spheres, and 
certain powers, and they would be 
respected always. That is there. 
But now that the matter has come to 
that stage, as has been suggested by 
Shrimati Renu Chakravartty, the 
G<lvernment might take early steps 
just to have these matt.,-s settled as 
soon as possible. 

Shri Bari Vishnu Kamath: Can 
they not do it within a week? 

'Mr. Speaker: I do not know. 
cannot insist anything like that. 

Shri Bari Vishnu Kamath: If they 
have the will, they can. They have 
no will in the matter. 

Mr. Speaker: Order, order. We 
now take up clause-by-clause con-
sideration of the State of N agaIand 
Bill. 

12.3.3 hrs. 

STATE OF NAGALAND BILL-contd. 

Mr. Speaker: We now take up 
clause 2. 

8hri Bari Vishnu Kamatb (Roshan-
gabad): I have amendment NO.6. I 
beg to move: 

Page 1, line 7 and wherever it 
occurs-

for "Central" substitute 
'·Union"(6). 

Under the Constitution, there is no 
such entity as the "Central" Gov-
"rnme~t. We have only the "Un;on" 

Government in the Constitution and 
therefore I wouJd ask the Law Minis-
ter to accept this simple amendment 
to bring the Statute into confonniiy 
with the Comtitution. 

The Minister of Law (Shri A. K. 
Sen) : In the General Clauses Act 
which is the dictionary for the inter-
pretation of our statutes the word is 
"Central" G<lvernment, and therefore, 
all our statutes use the word 
"Central" Government, and we should 
not break that long tradition and 
amend the General Clauses Act for 
that purpose. 

Mr. Speaker: So, t.he hon. Member 
does not press it, I believe. 

Shri Hari Vishnu Kamath: I do not 
press my amendment. 

The amendment was. by leave, 
withdrawn. 

Mr. Speaker: The question is: 

"That clause 2 stand part of the 
Bill." 

The motion was adopted. 

Clause 2 was added to the Bm. 
Mr. Speaker: Then, I shall put 

clauses 3 to 6 together. 

Shri Bari Vishnu Kamath: re-
quest you to take each clause sepa-
rately. 

Mr. Speaker: There are no amend-
ments. 

Shri Bari Vishnu Kamath: Under 
Rule 88 they may be put separately. 
I would make an earnest appeal to 
you. I would like to speak on them, 
though there may not be any amend-
ment. 

Mr. Speaker If it is the desire that 
any clause should be taken up sepa-
rately, certainly I shall do so. If the 
hon. Member wants any clause to be 
taken up separately and ~peak 

on it, I shall taKe that clause sepa-
rately. Does he want want to speak 
on clauses 3 to 6? 


